(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate

FOR THE ATTENTION OF THE CREDITORS OF BAVA INFRASTRUCTURE DEVELOPERS PVT LTD

FORM A
PUBLIC ANNOUNCEMENT

Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of corporate debtor

Bava Infrastructure Developers Pvt. Ltd.

1
2. Date of incorporation of corporate debtor 09/07/2009
3. Authority under which corporate debtor is | ROC, Bangalore, KA
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U45200KA2009PTC050351
Identification No. of corporate debtor 3
S. Address of the registered office and principal office (if | Door No.113/21, Ground ‘Floor, Commerce
any) of corporate debtor Centre, Airport Road, Kulur, Mangalore KA
India 575013
6. Insolvency commencement date in respect of | 20 June 2024
corporate debtor (Order uploaded on 21.06.2024)
T Estimated date of closure of insolvency resolution | 18-12-2024
process
8. Name and registration number of the insolvency | M V Sudarshan
professional acting as interim resolution professional | IBBI/IPA-2/IP-N561/2017-18/11707
. AFA Valid up to 06-Nov-24
9. | Address and e-mail of the interim resolution | N0.984/13,  8th  Main,  Girinagar Il
professional, as registered with the Board Phase, Bangalore — 560085 KA IN
] - ) Email: sudarshan.mv@outlook.com _—
10. | Address and e-mail to be used for correspondence with | No.984/13,  8th ~ Main,  Girinagar 1l

the interim resolution professional

Phase, Bangalore — 560085 KA IN;
Email: bavacirp@gmail.com

11. | Last date for submission of claims 05-07-2024
12. | Classes of creditors, if any, under clause (b) of sub- | NIL
section (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to actas | NIL
Authorised Representative of creditors in a class
(Three names for each class) ] :
14. (a) Relevant Forms and https://ibbi.gov.in/en/home/downloads

(b) Details of authorized representatives
are available at:

NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the Bava Infrastructure Developers Private Limited on 20 June 2024(Copy of the order

uploaded on 21-06-2024).

The creditors of Bava Infrastructure Developers Private Limited are hereby called upon to submit.their claims with proof

on or before 05-07-2024 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the

claims with proof in person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No.13 to act as authorised
representative of the class [specify class] in Form CA — Not Applicable

Date: 22 June 2024
Place: Bangalore

Reg No_ 18811722,

IP-N561/
2017-18/11707

Interim Resolution Professional
IBBI/IPA-002/1P-N00561/2017-2018/11707
AFA Valid up to 6-Nov-24




Financial Express, (English Language) Karnataka Edition on 23-06-2024

FORM A
Public Announcement
{Under Reguiation 6 of the Insolvency and Bankrupicy Board of India
{Insolvency Resolution Process for Corporate Persons) Reguiations, 2016)
FOR THE ATTENT ION OF THE CREDITORS OF BAVA INFRASTRUCTURE DEVELOPERS PVT LTD

RELEVANT PA
. {Name of Corporate Debtor
2. | Date of incorporation of Corporate Debtor

. | Authority under which Corporate Debtor

is incorporatediregistered
.| Corporate kiensty Number of Corporate
Debior
. | Address of Registesed Office and Principal
Office §f any} of he Corporate Debior
. | Insolvency Commencement Date in
respect of the Corporate Debior
. | Estmated date of dosure of Insolvency
Resolution Process

.| Name and registraion number of the
hsolvency Professional acting as interim
resoluton professional

. | Address and e-mai of hie interim
resolution professional, as regisiered
wih the Boaxd

.| Address and e-mail 10 be used for
corespondence with fe Interim

Resduton Professiona
Lastdate for submission of caims

| Classes of creditars, # any, under clause (b
of sub secion (6A) of secion 21, ascerained
by $e hieam Resdution Professional
Name of rsolency Professonds identied

0 act as Ashoeized Represeniative of  Creditors
n adass(Three names for each class)

{a) Relevant Forms and

{b} Details of Autharized Repmeseniaives

4.

areavailable at:

TICULARS
BAVA INFRASTRUCTURE DEVELOPERS PVT LTD
09072009
ROC, Bangalare, KA

US5200KA2009PT CO50351

Door No. 113721, Ground Hoor, Commerce Centre,
Ajrport Road, Kulwr, Mangaore KA inda 575013
X June2024

{Order uploaded on 21.06.2024)

18-12:2024

MV Sudarshan
BEYIPA- 2PN 11201 71 811707
AFA\aldup o 06Nov-24

No 984/13, 8h Man, Grinagar Il Phase,
Bamgadore 560035KAN;

Email: sudarshanmw@ oudook.com
No984/13, 8h Man, Grinagar Il Phase,
Bangdare 560085KAN;
Emalbavacimp@gmai.com

0507-2024

NIL

NIL

hiips:fibbi govinlenhomeldownicads
NA

Notice is hemby given that e Natonal Company Law Tribunal has ordered he commencement of a
corpomate insohvency esduton process of hie Bava Infrastucture Developers Private Limeted on 20
June 2024{Copy of he orderuploaded on 21-06-2024).

The creditors of Bava Infrastuucture Devdopers Pavate Limited are hereby called upon 10 submit their
daims with poof on or before 05-07-2024 1o the interim resolution professional at the addess
mentoned aganst entry No. 10.

The fnancal creditors shal submit their daims with proof by electonic means only. Al oher creditors
may submit he clamswit proofin person, by pest orby elecronic means.

A fnancia credilor belonging Y a dass,as Isted aganstthe entry No. 12, shall indicale its choice of
authossed repmsentative fom among he fhiree insolvency professionals listed aganstentryNe.13 o
actas authorised representatve ofthe dass [specdy dass]in Form CA Not Appliicatie
Submission of false or misieading poofs of daim shall attact penaltes.

Date: 22 June 2024
Place: Bangalom

M V Sudarshan
hterim Resoluson Pofessona
IBBUIPA-002P-NOJS6 V201 7-201811707; AFA Vaid upto 6-Nov-24

Sat 22 June 2024 Lor(o)
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Hosa Diganta, (Kannada Language) Bangalore and Managalore Edition on 23-06-2024
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